Annex 2

Format for reporting of capital issuances

Issuer

Issue size

Instrument

Deemed date of allotment

Coupon

Tenor

Credit rating

Put Option

Call Option

Redemption / maturity

Whether private placement or otherwise

Note -

() A bank may also email a soft copy of such details in excel format to

capdor@rbi.org.in.

(i)  The reporting shall be duly certified by the compliance officer of the bank.

(i) The compliance of the capital issuances with the applicable norms shall continue

to be examined in course of the supervisory evaluation.

68


mailto:capdor@rbi.org.in

	Chapter I Preliminary
	A Short title and commencement
	B Applicability
	C Definitions

	Chapter II Regulatory capital
	A General
	B Components of capital
	C Limits and minima
	D Common Equity Tier 1 (CET 1) capital
	Criteria for classification as common shares (paid-up equity capital) for regulatory capital purposes

	E Additional Tier 1 (AT 1) capital
	E.1 Criteria for inclusion of Basel III PNCPS in AT 1 capital
	E.2 Criteria for inclusion of Basel III PDI in AT 1 capital

	F Tier 2 capital
	F.1 Criteria for inclusion of Basel III debt capital instruments as Tier 2 capital
	F.2 Terms and conditions applicable to debt capital instruments to qualify for inclusion as Basel II Upper Tier 2 capital
	F.3 Terms and conditions applicable to subordinated debt to qualify for inclusion as Basel II Lower Tier 2 capital

	G Regulatory adjustments / deductions

	Chapter III Calculation of risk weighted assets (RWAs)
	A Capital charge for Credit Risk

	Chapter IV
	Supervisory Review and Evaluation Process (SREP) and Market Discipline
	Chapter V Leverage ratio framework
	Chapter VI General provisions
	Chapter VII Repeal and Other Provisions
	Annex 1 Reporting format for details of investments by FIIs and NRIs in PNCPS qualifying as AT 1 capital
	Annex 2 Format for reporting of capital issuances

